y Regret by
Navasakthi (Q.0.P.)

apologised to you, but he has misled
-#he entire country by giving that let-
'ler to errmt
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1221 hrs,

PUBLICATION OF REGRET BY
NAVASAKTHI OF MADRAS

Mr. Speaker; Op the 5th August,
1966 the House had accepted the reg-
ret expressed by the Editor of Nava-
sakthi, Madras in respect of a news-
report published in its issue dated
the 26th July, 1966, While treating the
matter ag closed, the House had di-
rected that the Editor of the ‘Nava-
sakthi’ should be asked to publish the
regret on the front page of the news-
paper in three successive issues.

I have now to inform the House
that the explanation and the regret of
the Editor were published on the
front page of the three successive
issues of the newspaper dated the 10th,
11th and 12th August, 1966, copies of
which the Editor has sent to me for
information.

Shri Hari Vishnu Kamath (Hoshang-
abad) : Sir, I rise on a point of
elarification. I am happy, and so is
the House, I am sure, that the Par-
Hament has.been able to assert itself
effectively in this matter. May I re-
quest you, Sir, to tell the House what
exactly the text of the apology is that
has been carried in the paper, g trans-
lation of it—I know it ig in Tamil—
fior the House to judge whether the
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apology is adequate in the circums-
tances. If it is not adequate the House
will have to take further action.
Mr. Speaker: That was printed in
the paper. I have not got the paper
with me.

Shri Hari Vishnu Kamath: You

may mention the date, the column, the.

age and all that.

Mr. Speaker:
the Library,

It will be kept in

12.23 hrs.
PAPERS LAID ON THE TABLE '

Moror VEeHICLES (IIND AMENDMENT)
RuLEs

The Minister of Transport, Aviation
Shipping and Tourism (Shri Sanjiva
Reddy): Sir, I beg to lay on the
Table: i

(1) A copy of the Delhi Motor
Vehicles (2nd Amendment)
Rules, 1964, published in No-
tification No. F.20(5) {83-P'R
(T) in Delhi Gazette dated
the 13th January, 1966, under
sub-section (3) of section 133
of the Motor Vehicles Act,
1939.

(2) A statement showing reasons
for delay in laying the above
Notification.

[Placed in Library,
6843/66].

Mr. Speaker: Before I proceed fur-
ther, I may inform the House that
there are three statements to be
made today on Gold Control Order,
Teachers' Strtke and Cow Slaughter.
Therefore, hon. Members should hold
on with patience.

Now, Shri Manubhai Shah may
place his statement on the Table,

See No. LT-

STATEMENT REGARDING SALE OF
SUBSTANDARD HONEY AND
MATCH-BOXES BY THE
KHADI AND GRAMODYOG
BHAVAN

Shri Hari Vishnu Eamath (Hoshan-
gabad): Sir, before Shri Manubhai

.
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[Shri Hari Vishnu Kamath.]
Shah lays it on the Table, T rise on
a point of order. As far as I am aware
a question was raised in the House
with regard to the prosecution of the
Khadi Gramodyog Bhawan, New Delhi
for sale of adulterated honey and the
question was answered some days ago.
- If I remember the answer aright, a
prosecution is pending in a court of
law, prosecution against the Khadi
Gramodyog Bhawan for sale of adul-

terated honey, before a Delhi Magis-
trate,

" 1 will invite your attention Sir, to
Rule 352 which says:

“A member while speaking shall
not refer to any matter of fact on
which a judicial decision is pend-
ing.”

I suppose, I take it for granted, that
“a member while speaking” is a very
comprehensive phrase, a wide embrac-
ing term and “while speaking”  will
include also a Minister laying a paper
on the Table of the House and it will
not be restricted to Memberg asking
questions or makig speeches here.
Now, if the matter is sub judice in a
court of law, if a statement is laid on
the Table by a minister relating to that
subject, will it or will it ot prejudice
the trial? I do not know what the
statement contains, but the statement
is a premature statement, in any case,
regarding Khadi Gramodyog Bhawan.
T am sure the Government is interested
in one of its own creations, but you
must help the House to judge whether
a statement placed on the Table now
will or will not prejudice the issue
before the court of law.

Wt gwR W® sFAm (391H) :
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The Minister of Commeree (Shrl
‘Manubhai Shah): Sir, I have taken
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into account the comments made by
the hon. Member. This statement does
not go against that. ’

Shri Hari Vishnu Kamath: Sir,
you must see it first gnd then decide,
whether jt can be laid on the Table.
He may lay it tomorrow,

Shri Manubhai Shah: I have takem
into account al] those points.

Shri Hari Vishnu Kamath: It is
for the Speaker to decide, not the
Minister.

Shri S. M. Banerjee (Kanpur): Sir,
apart from the objection raised by
Shri Kamath, my objection is that the
whole question came up when the
newspaper gave a report that this
adulterated honey was seized by am
inspector who was responsible to
check adulteration. I am surprised to
see that the Minister, Shri Manubhai
Shah, who is connected with the
Khadi Commission—it is under his
Ministry—ig making a statement on
adulteration. Tt should have come
from the Health Minister or someone
else. It ig a peculiar thing, his de-
fending the Khadi Commission.

Shri U. M. Trivedi (Mandasaur) :
The accused making a statement.

Mr. S r: I am reading
statement. There iz nothing. ...

the

Shri Indrajit Gupta (Calcutta South
West): Why should he make a state-
ment then?

Shri Manubhai Shah: If the hon.
House hears the statement, they
would not find anything offending in
that.

Mr. Speaker: The portion about
honey might be read to the House.

Shri Manobhai Shah: If the hon.
Holse ig interested in hearing the
facts ag we have verified, it is up te
them....

Shri U. M. Trivedi: No, no; not at
all.

1
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Mr. Speakér: Because a case is
pending in court, no facts should be
stated. i

Shri Manubhai Shah: They are
not of that nature. It is only about the
action taken about the Manager.

' Mr. Speaker: The aclion taken or
what they have done would not pre-
judice the proceedings there.

Shri Daji (Indore): Of course....
(Interruption).

Mr. Speaker: No, no.. ... (Inter-
ruption). What they have done is a
different thing altogether. '

Shri Daji: If they have exonerated
him, it will include and if they have
punished him, even then it will in-
clude.

Mr. Speaker: There is no gquestion
of exonerating or punishing him.
What precautions they should take
that thig should not happen, only that
much is to be said. Now the Minister
may lay it on the Table.

@ oy fed (i) men
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I 97 RAT 9F q1 57 A9 A F T A
AT T Fifs 98 ATH@T HITwA H Y
2
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Shri U. M. Trivedi: The hon. Minis-
ter says that he wants to make some
statement with reference to the facts.
We are no awars as to what are they.
Unless and until you have satisfied
yourself as to what statement he is
going to make, the statement should
not be allowed to be made, because
it is likely to prejudice the case; there
is a chance. He not being a lawyer
himself and not a practising lawyer,
at that, he does not know what are
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the implications of a sub judice mat-
ter.

Mr. Speaker: He is not making
any comments abouf the facts of the
case or as to what happened at that
time. Absolutely he is not touching
those facts at all,

Shri S. M. Banerjee: Thepn it is ir-
relevant.

Mr. Speaker: No. It is about how
they would see that such g thing does
not happen in future and what steps
they should take in that regard....
(Interruption). I have seen it.

Shri Manuobhaj Shah: The state-
ment that I am making is regarding
the matter raised about the sale "of
sub-standard honey and matchboxes.

On the 18th August you asked me
to enguire into some complaintg re-
ceived by you from some Members of
Parliament that matchboxes were be-
ing sold in-the local Khadi Gramod- -
yog Bhawan which bore an excise
banderol showing the words and fig-
ures “Matches 50" but which actually
contained 25 matchsticks.

. ot vy femd : 717 37 § w61 T6-
A & | Ug A% Gaeql 7 7g) Hgr 4T,
#4 FgT QU1 AR A9 § 41 mrafa g1
e QT I |

Shri Mancbhai Shah: I do not
mind taking his name, The hon. Spea-
ker gave me two or three names; he
gave me more than one name, [ can
mention all of them. After gll, I am
making g statement and there should
be some tolerance.

It was also felt that this was likely
to mislead the public and, therefore,
the matter should be thoroughly en-
quired into. As I wrote to you earlier,
I immediately enquired into the mat-
ter. The actual position is as under.

It was not the intention of the
Khadi Gramodyog Bhavan or the
Khadi Commission to sell fewer
matches than what is mentioned om
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[Shri Manubhaj Shah]

$he banderol. Therefore, the Khadi
Commission had adopted the proce-
dure of generally overstamping by a
rubber-stamp “25 sticks”....(Inter-
ruption).

. s famd: womw R, T
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Shri Joachim Alva (Kanara): Let
us have some kind of....(Interrup-
won).

Shri Manubhai Shah: There should

be some method of procedure in this

. House. T am standing on my legs. 1

have the protection of the Chair and
1 am standing on my legs.

st vy fawa : ot ST fEd

Shri Manobhai Shah: We have
heard you enough, Now you listen to
us ... (Interruption), There has been
enough bullying in this country. Now
you will have to listen to us.

it vy o : 1% 3, & 7 AT
§ W9 FTTAHT F

Shri Manubhai Shah: Therefore,
jhe Khadi Commission had adopted
the procedure of generally over-
stamping by a rubber stamp “25
sticks” even when the banderol used
wag for “50 matches” as the Excise
authorities could not supply them
banderols for 25 matches. Even though
the technica] explanation offered by
$he Commission and verified by me
#rom the Central Board of Excise and
Customg is satisfactory and permissi-
ble under the Central Excise Regula-
#ions, I have immediately ordered the
withdrawal from the sales of all such
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match boxes as it is likely to create a
wrong impression among the common
buyers because of the prominent
words appearing on the bandero] of
“50 matches”. -

Khadi Commission has agreed to
withdraw such match boxes from all
their Sales Depots and Emporiums and
they will refill these boxes with ,50
sticks as long as they have to use the
banderol of 50 matches. In future, the
actual number of sticks contained in
the match boxes will have to conform
to the number of sticks, if any, men-
tioned on the banderol. I hope this
arrangement will be. considered satis-
factory.

The sale of some sub-standard
honey in the Khadi Gramodyog
Bhavan, New Delhi, was referred to in
the House. The position is that as the
Inspector of New Delhi Municipal
Committee found the honey to be sub-
standard, the New Delhi Municipal
Committee has instituted a prosecu-
tion against the Manager of the Bha-
van. The sale of the existing honey
in stock in the Khadi Gramodyog
Bhavan, which may be lower than the
standard, has been ordered to be stdb-
ped. Also the Khadi Commission ~has
been Tequested to let the Mana er_pi
the Khadi Gramodyog Bhavan p?&ied
on leave immediately pending Bomple-
tion of inguiry. .

Shri Tyagi (Dehra Dun): I would
like to know whether the match box
containing 25 sticks was sold at half
the price or at the price of the cost
of 50 sticks.

Shri Manubhai Shah: At the price
of 25 sticks. .

sit qg ferrdr ;& UF L
et §—

weaw wgEm WA W FW
FTEFO Ty AW & !

=t wq ol ¢ oiq gAq qwr ar
HIqET qar qA |



6435 Regret by BHADRA 1, 1888 (Saka) Navasakthi (Q.0.P.)6436
& 9% A1 eve frary 5T oF Mr. Speaker: We will see when
that comes. Shri Subramaniam:
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Shri Vasudevan Nair: (Ambala- . & C
puzha): Is it true that thz price has
been increased? Will you please
ascertain whether the price has been
increased to 10 p.? It is a very parti-
nent question.
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Mr. Speaker: Thakur Sahib gets s0
lost in his own assertions .hat he
never listens, never hears and never
even looks to the Speaker as to what
he is asking him. I have every respect
for him but there ought to be some
decorum in the House.

97 Ig AT # 99 @r g fF w1z
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12.34 hrs.

PAPERS LAID ON THE TABLE
—Contd.

NOTIFICATION MAEING CERTAIN AMEND-
MENT TO KERALA  SURVEY  AND
Bounparies RULEs, 1964

The Minister of Food, Agriculture,
Community Development and €oope-
ration (Shri C. Subramaniam):1 lay on
the Table a copy of Notification S.R.O,
No. 285/66, published in Kerala
Gazette dated the 2nd August, 1966,
making certain amendment to the
Kerala Survey and Boundaries Rules,
1964, under sub-section (3) of section
22 of the Kerala Survey and
Boundaries Act, 1961 read with clause
(c) (iv) of the Proclamation dated the
24th March, 1965, issued by the Vice-
President, discharging the functions
of the President, in relation to the
State of Kerala. [Placed in Library.
See No. LH-6844/66.]

Mr. Speaker: Has Mr. Subramaniam
laid his papers on the Table?

Shri C. Subramaniam: Yes, Sir.
Mr, Speaker : Mr. Bhagat.

THe Punsas Lanp Revenuve (Seconp
AMENDMENT) ORDINANCE, 1966, ETC.

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
I beg to lay on the Table a copy each
of the following Ordinances, under
provisions of Article 213(2) (a) of the
Constitution read with clause (¢) (iv)
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of the Proclamation dated the 5th
July, 1966, issued by the President, in

relation to the S.ate of Punjab:

(1) The Punjab Land Revenue
(Second Amendment) Ordinance,
1966 (No. 4 of 1966) promulgated
by the Governor of Punjab on the
25th June, 1966. [Placed in Lib-
rary. See No. LT-6845/66].

(2) The Punjab Passengers and
Goods Taxation (Amendment)
Ordinance, 1966 (No. 5 of 1966)
promulgated by the Governor
of Punjab on the 1st July, 1966.
[Placed in Library. See No. LT-
6846/667.

Shri Hari Vishnu Kamath (Hoshang-
abad): Before the next item is rezch-
ed. I rise on a point of order as well
as clarification on Item No. 6 <tarding
in the name of Mr. B. R. Bhagat,

You will be pleased to see that this
item refers to a copy each of two
Ordinances relating to the State of
Punjab which is your own native
State and a State which is very dear
to me and to all of us here.

Mr. Speaker: Is it because it is mine
or for some other reason?

Shri Hari Vishno Kamath: I said
‘and’ and not ‘because of that’.

May I invite your attention to
Article 213—Legislative Power of the
Governor. Before I read that Article,
I would point out a statement of fact
in regard to this item.

The Ordinances were promulgated
on the 25th of June and the 1st of
July, respectively; it is in the list of
business, in the order paper, that they
were promulga‘ed on the 25th of June
and the 1st of July. The President’s
rule was enforced, the proclamation
about the President’s rule was pro-
mulgated, on the 5th of July, That is
to say, before the promulgation of the
proclamation under which Punjab was
taken over by the President, the two
Ordinances were premulgated Now let
us see what Article 213 says. The
Legislature at that time was not in



